1373
IfwT § g faaet € & frwiw
gYy. st wEvatag |hgw o T

faard ot faga 5 a3 T B FO
EXT IR I

Written Answers

() 71 ag w= & fF sdmn
FTRTT T faeet T8 Fr fwiw 74
% 7& F¢ axr & A afe @ R, A
T HTCOT FT § 5 A

(@) T ST O A 6 A

7 frrfor & gerd & 0T G A

F§ garaar Ty A w7 afz A A,

Y T qIrdar gy A1 T 59 9 0

FIAAEY &Y TS § ° -

+[SETTING UP OF STATE ELECTRICITY
BoarD IN ORISSA

145 Surr NAWAB SINGH CHAU-
HAN: Will the Minister of IRRIGATION
AND Power be pleased to state:

(a) whether it is a fact that the
Government of Orissa has not so far

been able to set up the State Electri-

city Board and if so,
reason therefor; and

what is the

(b) whether the State Government
sought any help from the Central Gov-
ernment in connection with the setting
up of this Board and if so, what was
the help sought for and what action
has been taken thereon?]
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1(THe DEPUTY MINISTER or IRRI-
GATION anp POWER (SuarrJ. S.
L. Hata1): (a) and (b) The Govern-
ment of Orissa have not yet constitut-
ed an Electricity Board for the State,
mainly due to shortage of suitable
personnel. In view of this difficulty,
the State Government had suggested
the removal of the restriction impos-
ed by the Electr city (Supply) Act,
1948, on the appointment of members
of State Legislature, etc., as members
of the Board within a period of 12
months of their resigning the mem-
bership of the Legislature. This would
involve amendment of the Act and
would be taken up along with other
amendments. In order to avoid delay,
the Government of Orissa have since

decided to set up the Board from 1st
March, 1961.]

12 Noon

REFERENCE TO THE PROCEDURE
FOR PRESENTATION OF THE
BUDGET

Surt BIREN ROY (West Bengal):
On a point of information which also-
brings in the question of privilege,
may 1 ask, Sir, why the Central Bud-
get cannot be presented in a joint ses-
sion of the two Houses? . »

Mr. CHAIRMAN: It has not been
the practice all these years.

Sart BHUPESH GUPTA (West Ben-
gal): May I point out a new practice
that has been started . ..

—



